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T GT LT 3T ATAH AT
g

T2 faeett, 23 AT, 2026

BT G. T[T-11013/1/2026-RAFRT0-THTaUaTs. — 9T F TSI FETYTT, G- 1], T 4 |
o 20 STTaY, 2026 FT THAT ITET GTer GLEAT 3T AT (GT HAAT FT SATATIA AL GS(h0)
Terree fafaare, 2026, Aferg=eT . %18, W-11013/1/2026-AForaauruauausms #1 afesa #d gu
G AT ST T (FT FHTLETE T STAATIA 37 Tree 1462 0r) fafaaw, 2011 § i< Forerd & forg swfaa
et 1 et e, S I e et 3T ATE T g Gt & 94 Aqaad o, gra

AT 3T AT AT, 2006 (2006 FT HEATH 34) FT €T 92 FT IT-LTT (2) % G () FTT & Tihat

T TN FA §U AT T TEATG F2AT &, THH TATIAT BIT ATl HATAT THT ATRAT T FAAT & % oI
IF ATAHIH r &7 92 T IT-GTT (1) T SAUEAT o FTATE TAGETET TR [hAT STAT g AT Tg AeH

T siar g T S s Efaaet 9w 39 Tty 7 e et i safer g9 g & e e B s,
S fafar &1 =7 SAferg=aT T TR FIA AT TSI 6T T STAAT T ITASH FMS SATUIT

529 G1/2026 (1)
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AT STTAT AT, TR FIe BT, T FIAFT FTARIET, AT G LT 3T TTHH T,
THST G, AT Ue, 7% faeati- 110002 T 4T regulation@fssai.gov.in 9% SHH & HTIH & FSIT
ST FRaT 2

IF UTET AATAT & q9g § MEE safe & F6ie § qgof ST g ardt sl S gAEl 97
Qe TTterReer grer fa=me T stroem)

ey faffas

1. = FATRTw 7 Grer qRAT ST AT (G STTETT T ATATIA T Goiiahe0r) Ferrerd ez, 2026 gt
STT |haT g

2. GT LT ST AT (QTH ATETT T ATATIA 32 dstraweor) &afF=, 2011 #,-
(1) SITEHT 2 |, “ATSHH hl A & Hateq IqTae 3 H, FiF AT 8 F T U2 [HHAfriad i T@r STuq,
AT -
“8. ITATET TAT Fg HTA & ITANT FT I ATHAT I FT | 917 T | Tq Tg 94 - Ao
QT SAGETIN I AN gl gl 7|
(2) ATHAT 4 H, “ATHE gq ATGGT FLA ATl AT GTT FAHTT HATART FIET TTAT 6l ST ATAT Tq=, UA
TR woett gaedt g sraeTEaTe” ¥ Hafed wnT 2 §, @€ 5.2.5 % w1+ o7 Aeferfed v war s,
FAT: -
“5.2.5 Fod |, TATAL, WA | A1 (Th-29-TRUH) TAT THEHA/THTT TT AT Tehse @I IcATRT 6
FETOT H FIFO (W& 39 HFe Ar3e) 9T FEFO (F& TaHITIY %Ee 33e) fgidr &7 arae
ST | 93 T2 T Gl [deha e 9% @R gl g/’

TSI AT, H&T FTHRTT ATAHTLT
[Fr=TTa=-111/4/3197./637/2025-26]

e - e AW Grer g sz 719 (T FIETE HT AT AL Troree o) St aa & T,
T, 90 1, @< 4 # FAfag==r §&a7 . §. 2-15015/30/2010, fa=i+ 1 e°red, 2011 g7

THRITAT 60 0 0F it a2 fadis 13 s, 2016 it SATEg=1 ®1. 7. 2-15015/30/2012, F=T
Tontera fro o o
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FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 23rd January, 2026

F. No. REG-11013/1/2026-Regulation-FSSAI.—In the supersession of the Food Safety and Standards
(Licensing and Registration of Food Business) Amendment Regulations, 2026 vide no. F.No. REG-11013/1/2026-
Regulation-FSSAI, published on dated 20" January,2026 in the Gazette of India, Extraordinary, Part-III, Section-4, the
following draft of certain regulations further to amend the Food Safety and Standards (Licensing and Registration of
Food Business) Regulations, 2011, which the Food Safety and Standards Authority of India, with previous approval of
the Central Government, proposes to make in exercise of the powers conferred by clause (0) of sub-section (2) of section
92 of the Food Safety and Standards Act, 2006 (34 of 2006), is hereby published as required by the sub-section (1) of
section 92 of the said Act for the information of all persons likely to be affected thereby and notice is hereby given that
the said draft regulations will be taken into consideration after the expiry of the period of thirty days from the date on
which copies of the Official Gazette in which this notification is published are made available to the public;

Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and Standards
Authority of India, Food and Drug Administration Bhawan, Kotla Road, New Delhi- 110002 or sent on email at
regulation@fssai.gov.in;

Objections and suggestions, which may be received with respect to the said draft regulations before the expiry
of the period so specified, will be considered by the Food Authority.

Draft Regulations

1. These regulations may be called the Food Safety and Standards (Licensing and Registration of Food Business)
Amendment Regulations, 2026.

2. In the Food Safety and Standards (Licensing and Registration of Food Business) Regulations, 2011, in
regulation 2.1,-

(a) in schedule 2, Annexure 3 related to Conditions of License, for S. No. 8, the following shall be substituted,
namely,-

“8. Maintain daily records of production, raw materials utilization separately. Provided this condition shall not be

applicable to non-manufacturing food businesses.”

(c) in schedule 4, part II, related to General Requirements on Hygienic and Sanitary Practices to be followed by all Food

Business Operators applying for License, for provision 5.2.5, the following shall be substituted, namely,-

“5.2.5 The storage of raw materials, ingredients, work-in-progress and processed /cooked or packaged food
products shall be subjected to FIFO (First in First out), FEFO (First Expire First Out). Provided that the same

shall not be applicable to retailers.”

RAJIT PUNHANI, Chief Executive Officer
[ADVT.-11/4/Exty./637/2025-26]

Note:- The principal Food Safety and Standards (Licensing and Registration of Food Business) Regulations, 2011 were
published in the Gazette of India, Extraordinary, Part III, Section 4, vide F. No. 2-15015/30/2010, dated the 1st
August, 2011 and last amended vide notification F. No. 2-15015/30/2012, dated 13th July, 2016.
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